ohservations/recommendations contained in the Tenth Report of the Department-related
Parliamentary Standing Gommittee on Social Justice and Empowerment (Fiﬁeenth Lok Sabha) on
the subject “Implementation of Scheduled Tribes and Other Traditional Forest Dwellers (Recognition

of Forest Rights) Act, 2006 — rules made there under” pertaining to the Ministry of Tribal Affairs.

STATEMENT OF THE DEPARTMENT RELATED PARLIAMENTARY STANDING COMMITTEE ON
EXTERNAL AFFAIRS

SHRI H.K. DUA (Nominated) : Sir, | lay on the Table, a copy (in English and Hindi) of the
Statement showing action taken by the Government on the recommendations contained in the
Seventh Report (Fiﬁeenth Lok Sabha) of the Department-related Parliamentary Standing Committee
on External Affairs on the Replies to the recommendations contained in the Third Report (Fiﬂeenth

Lok Sabha) on Demands for Grants of the Ministry of Overseas Indian Affairs for the vear 2010-2011.

GOVERNMENT BILLS
The National Commission for Human Resources for Health Bill, 2011

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD) = Sir, |
move for leave to introduce a Bill to consolidate the law in certain disciplines of health sector and
promote human resources in health sector and provide for mechanism for the determination,
maintenance, coordination and regulation of standards of health education throughout the country to
ensure adequate availability of human resources in all States and for the said purpose to establish the
National Commission for Human Resources for Health and to supervise and regulate professional
Councils in various disciplines of health sector ana for matters connected therewith or incidental

thereto.
The question was put and the motion was adopted.
SHRI GHULAM NABI AZAD: Sir, | introduce the Bill.
The Constitution (Scheduled Tribes) Order (Amendment) Bill, 2011

THE MINISTER OF TRIBAL AFFAIRS (SHRI V. KISHORE CHANDRA DEO): Sir, | move :
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“That the Bill further to amend the Constitution (Scheduled Tribes) Order, 1950 to modify the
list of Scheduled Tribes in the States of Manipur and Arunachal Pradesh, as passed by Lok

Sabha, be taken into consideration.

Sir, there has been a long-standing demand for grant of Scheduled Tribes status to the Inpui,
Rongmei Liangmai, Zeme, Thangal and Mate communities in the State of Manipur. To fulfil the long
felt demand, the entries at 8, 9 and 10 of the Scheduled Tribes List of Manipur have to be amended

and anew entry 34 is to be inserted for these six communities.

Sir, in Arunachal Pradesh also, because of creation of the State, there was a part of the State
of Assam. Galong was listed in the List of Scheduled Tribes in the State of Assam with the
Gonstitution (Scheduled Tribes) Order, 1950, Sir, after the creation of Arunachal Pradesh as a State,
the Galong community was mentioned in the List of Scheduled Tribes in Arunachal Pradesh at entry 5
of the North-Eastern Areas Reorganisation Act, 1971. At present, 16 communities exist in the list of
Scheduled Tribes in Arunachal Pradesh. Sir, the Government of Arunachal Pradesh have been
recommending for a long time that the name Galo be substituted in the place of Galong in the List of
Scheduled Tribes in the State. Since Galong is a distorted version of the original one, the change is,
therefore, felt necessary in the List of Scheduled Tribes of Arunachal Pradesh with a view to

substitute the existing Galong with Galo.

The Bill seeks to achieve these objectives and fulfil the long felt demands from concerned
communities in Manipur and Arunachal Pradesh. Sir, there is no financial burden with respect to
these. Basically, it is a question of changing the nomenclature, it is a question of identity that they
want; it is basically to correct the aberrations or distortions since that have been attributed to these

communities for a long time.
Sir, I, therefore, commend that this Bill be taken into consideration.
The question was proposed.

MRB. DEPUTY CHAIRMAN :1 do not think anybody wants to speak because we agreed that on

consensus we pass this.

SHRI $.S. AHLUWALIA (Jharkhand ): Mr. Deputy Chairman, Sir, the Constitution (Scheduled
Tribes) Order (Amendment) Bill, 2011 moved by our newly inducted Minister...

MR. DEPUTY CHAIRMAN: Why are you saying ‘newly inducted Minister’? He is already old.
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SHRI 5.5 AHLUWALIA: It is, | think, his first Bill. Sir, | congratulate the hon. Minister for, at
least, considering a 15-year old demand, but there are demands since 1950 in other States also. |
represent Jharkhand. There are so many recommendations in this regard. There arc
recommendations from Odisha; there are recommendations from your own State, Andhra Pradesh;
there are recommendations from Chhattisgarh; there are recommendations from Madhya Pradesh;
are recommendations even from Bihar; there are recommendations from West Bengal and
Rajasthan. Sir, so many demands are pending with the Government. Can the hon. Minister just
enlighten us as to when he has conceded all these demands, and what is the status of those
demands? It was brought for the first time in 1950. Then, it was updated in 1956, and then in 2002.
But, during this period, on the basis of population, have you done any review of it? | am saying this
because | know in Jharkhand and in Andaman & Nicobar also there are certain tribal communities
who are demanding reservation, since Independence, but they could not get it. Now, they are slowly
moving away. YWhen they see that the other tribes are getting reservation, they are switching over
and embracing the other tribe. Why is this happening? The Gonstitution has given you a mandate
under article 342 to make a list of Scheduled Tribes. As per 342 list, there are so many reservations
and so many flagship programmes of the States and the Central Government are running for different
departments, but all these people are deprived of that. So, my point is, as to why you are giving
piecemeal reservation to these people. You are doing it because there is an election in Manipur;
because there is an election in Arunachal Pradesh. Why are you not considering it as a whole, right
from Kanyakumari to Kashmir and Kutch to Kohima? There are hundreds of recommendations which
are lying in your office, and nobody is considering it. Kindly enlighten the House as to how many
times you have done the review, and whether you have rejected it, and what is the status of those
recommendations. | want to know whether you have consulted the States in this regard or not.
Before incorporating it, vou could have sent a communication to the States saying that you are going
to amend this law, and if they have any case, they should bring it to you. You should have given them
a time frame and they could have appeared before you. They could have placed their cases before
vou. Then only as a comprehensive amendment you could bring in this Bill and the House could pass
it for the benefit of those tribal people who are deprived of everything. So, that is my submission, Sir.
I would like to know from the hon. Minister about these issues. Let the hon. Minister assure the

House; then only we will supportit. .. (Interruptions )

MR, DEPUTY CHAIRMAN: Mow, Shri Tapan Kumar Sen.
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SHRI K.B. SHANAPPA (Karmataka) : Sir, | have a point...

MR, DEPUTY CHAIBMAN : 1 will come to you in the next round. | have to follow the order.
e (Interruptions )

SHRI 5.5, AHLUWALIA: Sir, this problem is there in Karnataka, Gujarat and everywhere.
MR. DEPUTY CHAIRMAN : That is what | am saying. .. (Interruptions)

SHRI 5. S. AHLUWALIA: Sir, that is why | said, ‘Kanyakumari to Kashmir and Kuteh to

Kohima'. Just tell us that.
MR. DEPUTY CHAIRMAN: You have spoken on behalf of everybody. ...(fm‘ermpz‘fons)
SHRI K.B. SHANAPPA: Sir, please give me, at least, two minutes.

MR. DEPUTY CHAIRMAM: | will give you the chance. But, let the first round be over.

.(Interruptions ) Shri Tapan Kumar Sen.

SHRI TAPAN KUMAR SEN (West Bengal): Mr. Deputy Chairman. Sir, | thank you very much
for giving me the opportunity to speak on this Bill. | stand here definitely to support this Bill. But, at
the same time, also fully endorse what Shri 5.5. Ahluwalia has said that the Government should take
a comprehensive approach on this issue, instead of going in a piecemeal manner. Sir, since 1950,
our experience shows that a lot of problems, discrepancies and anomalies have bheen created over
this issue. This is a vety sensitive issue. Sir, there are a lot of Bengalis in Uttarakhand. They belong to
the Namo Siddha community. They have been demanding that they should be considered as
Scheduled Castes. The first Assembly of Uttarakhand in 2002 passed a Resolution to that effect and
sent it to the Central Government. But still it is hanging. Your own party Government coming over

there for the second term again created a problem over It. It is still continuing.

I will give you another example. Sir, Rajvanshi Community in VWest Bengal recognized as SC. |
In Meghalaya, this community is considered as ST. In Assam, they are considered as OBC. After all,
India is a single piece of country. And, as per the Constitution, they can move from any part of the
country to any part of the country, stay there, work there and have their occupation there. The tribals

in Jharknand, when they go for work in tea gardens in Assam, they are not getting the tribal status in
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Assam. Itis becoming a perennial problem. It is creating perennial, ethnic problem in Assam also and
thereby polluting the political atmosphere. So, | seriously believe, instead of elaborating my point,
when you have taken up the issue, why don’t yvou have a holistic approach. We have the experience
of fifty yvears. The change of profile of the composition and in view of the mobility of our people to
every nook and comer of the country, | think, tho time has come that the Government must take a
comprehensive approacn. | am supporting this Bill. But, at the same time, | want an assurance from
the hon. Minister please to have a comprehensive and uniform approach that the demands for
SC/ST status by various communities be identified and thers must be a common, uniform and -
comprehensive list to put in vogue throughout the country. There are many programmes covering the
people and there are many programmes for their uplifting in many parts of the country. But, because
of this discrimination, people are being deprived of their legitimate dues of the developmental

programmes.

S0, | urge upon the hon. Minister to please give us an assurance on this so that it will be taken

up comprehensively. Thank you.

SHRI PYARIMOHAN MOHAPATRA (Odisha) : Sir, | echo the sentiments of the previous
speakers when they said that hundreds of proposals are lying. In case of Odisha, | may remind the
hon. Minister, That plenty of proposals are lying since 1971. | had asked the Chief Secretary of
QOdisha to make a list of all that and pursue it with the Ministry. He had pursued with the Ministry
about four years ago. | also wrote to your Ministry regarding giving them their legitimate status as
soon as possible. There is a big group of people. Sir, Sabaras are the original worshippers of Lord
Jagannath. These Sabaras have settled around the Seat of the Gajapati which was at Khordha. So,
they are all around Khordha. But, not a single one of them gets the status. The reason: There are
perversions in pronunciation. Some pronounce ‘Sabara’ as ‘Saara. In my own village in Dhenkanal,
Dhenkanal is a peculiar case. Mr. Minister. The former Minister, Mr. K.P. Singh Deo’s lineage is from
Dhenka Sabar, who was the original king. Today, he would have been enjoying the same ST status

that you enjoy and he would have been here in the Lok Sabha.
SHRI RUDRA NARAYAN PANY (Odisha) : Sir, | also belong to Dhenkanal.

SHRI PYARIMOHAN MOHAPATRA : So, these perversions have deprived a very large tribal

community from getting the ST status. That is the largest among the whole lot of Sabars.
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S0, | request for a special consideration for this particular deprived community which is
suffering from perverted names. | would also request the hon. Minister to look at the entire list and

see that justice is done to all of them. Thank you.
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SHRI K.B. SHANAPPA : Thank you, Sir, first of all, this Bill pertains to Manipur and all. As a
matter of fact, Sir, the whole country is faced with the problem of the Scheduled Tribes. As you
know, Sir, in Karmataka, Kabbaliga, Talwar, Jamadar, Medar, Koli — all these people are considered
as the Tribal people because of their standard of living. As a matter of fact, Sir, some tribes were the
kings, but they are considered as the Scheduled Tribes in our State. ‘We welcome it. Sir, these
people belong to our State, particularly, Hyderabad, Karnataka, Kabbaiiga constitutes 35 per cent of
the population. About 60 to 70 lakh people are there. During the time of Shri Devaraj Urs, the former
Chief Minister of our State, these people had put their demands before the Government. The State
Government have already recommended their demands to the Centre. They have requested the
Central Government to add their names in the Tribal List. Kabbaliga, Takvar, Jamadar, Koli, Medar

and Kurbas be considered as Tribes. My dear friend, Shri Sidaramaya himself is fighting for these
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communities. Sir, we have to fix some standards in this regard. Lamadas are considered as SC in
Karnataka but in Maharashtra, it is considered as Backward Class. Therefore, Sir, you have to do
something to combine all the Tribes and bring before this House to formalise all this. P o |
fra= ’lﬂ%\", B_'I—dﬁQ_CB Vg I3V On the basis of their social functions, etc. on that basis, | would
request the hon. Minister to bring the recommendations of all the States, given to you, before the

House and make it once for all, that they should be considered as Tribes. Thank you.
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MRB. DEPUTY CHAIRMAN : Pany #, there is something like an agreement, there is something
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SHRI D. BANDYOPADHYAYA (West Bengal) ¢ Sir, | rise to support the Bill. | have got only

two points to make.

Number one is, there are pending cases with the Ministry which it should dispose of as early as
possible; and number two is, there is an anomaly in the List which is there in different States.
Somewhere a person is Scheduled Caste, somewhere he is Scheduled Tribe and somewhere he is

not recognized.

S0, Sir, | would urge the Govemment, through you, that they should have an All India
Conference to settle this issue among the States, and there should be one uniform list so that a
person who is migrating from one State to another and where he belongs to a “Scheduled Gaste’

caste doesn’t become non-scheduled” in another State.
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S0, Sir, these are my two points, and, with this, | support the Bill.

SHRI D. BAJA (Tamil Nadu) ¢ Sir, 1 support this Bill. But while supporting this Bill, | would like
to draw the attention of the Minister to several issues raised by previous speakers and also to the

issues which | am going to raise now.

The tribal people will have to get priority on-the agenda of the governance by the Government.
The tribal communities in different States will have to be identified and listed out. Their problems will
have to be addressed at national level also. Now, there are different treatments being given to tribal
people in different States, and those are the anomalies that are being talked about. This demands
that the Minister and the Government must take a comprehensive view while identifying the tribal
communities in the States and the treatment given to tribal communities at the national level. If that is
done, various welfare schemes meant for the tribal communities could be implemented effectively

and they could get the benefits.

Sir, | hope that the Minister, who is a committed person and who has a sincere understanding
of these communities, would do justice and take a comprehensive view on this issue. | support this

Bill.
DR. BHALCHANDRA MUNGEKAR (Nominated ) : Sir, | fully support the Bill.

While supporting the Bill, | would like to draw the attention of the House to fact that of all the
socio-economic and cultural groups in the country, the Scheduled Tribes are the most
disadvantaged and most backward in terms of the socio-economic indicators. They constitute 8.5
per cent of the population. In terms of employment, higher education, technical education, skill and
labour, they are the most disadvantaged, mainly because of the lack of geographical proximity to

cities. That is why, 1 appreciate the Minister’s effort to bring a Bill.

Sir, there are only two observations that | would like to make here; one, | would suggest that
the Minister must go in for a comprehensive national survey and clearly identify from across the
nation as to who are the really disadvantaged people and who all need to be included. The second
point, which is equally important and which this House and the nation has never paid any attention
to, is the issue relating to the nomadic tribes and de-notified tribes. The nomadic tribes and de-

notified tribes have been recognized for economic development and special treatment only in the

32



State of Maharashtra. They are also supposed to be constituting nearly nine to ten per cent of the
population. Mow, because of reservation, most of the so-called Forward Gastes, while keeping their
caste arrogance intact, try to get included in the list of the Scheduled Tribes as well as that of the
nomadic tribes. But the real issue, according to me, is that the nomadic tribes and de-notified tribes

are even lower in status than the Scheduled Tribes.

I would request the hon. Minister to have consultations with the Ministry of Social Justice and
Empowerment and pay attention to the issues and problems of the nomadic tribes and denotified

tribes as well,
With these words, | support the Bill.
SHRIMATI VASANTHI STANLEY (Tarnil Nadu ) : Sir, | rise here to support this Bill.

While supporting the Bill, | would like the hon. Minister to have a time-frame for its
implementation and 1o see to it that the requests of other States™ are also considered. Though it is
not practically possible to consider all of them at the same time, it could be done in a phased
manner, and | hope, the Minister would consider the requests of the other States as well, including

Tamil Nadu.

MRB. DEPUTY CHAIRMAN: Hon. Members, it was agreed that we would follow a procedure
that one Member from each Party would speak on the Bill because of paucity of time. Mow, this
subject was discussed earlier and at a meeting of the leaders it was decided that it should be passed
without discussion. Now, a discussion has taken place. The sentiments of the House are known now
as far as this Bill is concerned. Everybody feels that certain categories from different States must be
included and a comprehensive view needs to be taken. ...(fnrerruptfons) YWhen a comprehensive view
is taken, it would all be done. The same sentiments have come across. So, | think we could
conclude. ..(interruptions ).. Hon. Member should be present when his name is called. If he is not

present ...(Interruptions )... Shri Javadekar, you have only two minutes.

=ft UHT AESHT : IUWAIRT e, § 59 A w1 TRl TRA & R ST € Let me tell
vou for ten years we were demanding tribal reservation for Maitis... (/m‘erruprfons)... But it was not

granted. Every time vou gave different execuses. Now on the eve of elections, you want to do this.
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But still this is our long pending demand that Maitis should be given the reservation. But in

Maharashtra. Sir, TH ¥R AT 9ft F221 H=f1 o, 99 HHI | TS -TaR TH 3707 $15661 e d BF
H & T 16 AT H TS W2 ©1 1992 7 140 T @t g g5 1 Mt aelt i 59 Teftets # fer
HT & AT 140 STfeard) W Tl oid gAY O As 9 g9 U A weer fobar e, swfery
TERTE ¥ 3 7 52 e e €, B it &1 1 oft wiis 72 fsam soft e <ft =
wal o6 ... (AT B1EE)... RAilkwss g s i ...

oft U - et e fiTe gRTET

oft T AASH - A=, SHIeT 7 /i B g [ e A} WAt o W gIsed o gol qyd
frerr Aty a=mETs)

MR. DEPUTY CHAIRMAN: Mr. Baishya, you have only one minute, | will tell them not to record

after one minute ... (Interruptions )...

SHRI BIRENDRA PRASAD BAISHY A (Assam) : Sir, | am standing here to support the Bill. On
this occasion, | would like to draw the attention of the hon. Minister to six communities of Assam
struggling for last several years and decades to get the tribal status. They are Tai-Ahom, Koch
Rajbongshi, Moran, hottak, Chutia nad Tiwa communities. Sir, earlier in the Narasimha Rao
Government, Koch Rajbongshi community in Assam was declared tribal community in the year 1994
and again in the year 1997 Koch Rajbongshi community got ST Status through Ordinance. The Bill
was introduced in the Lok Sabha and then it was sent to the Standing Committee and the Select
Committee and bill was cleared ... (ﬂ'm‘errupz‘f‘ons)... | request the hon. Minister to kindly include these

six communities of Assam in ST list.. (interruptions ).

MR. DEPUTY CHAIRMAN : Please conclude ... (interruptions ).... Nothing will go on record after

one minute... (interruptions ...

it ST S5 (e TS | AR SUwHTaRy Aered, § Smuds /edd | ARy wa oft
I HW Y ST argd) g1 ol g4 S 8, QX Q91 4 S &) Strard] e 10 eS8 SR
600 & ot fafdr= sranferl g qor i &1 39 srronfoi i W 76 W0 E, St ety et s
At Tt €1 seft w9, A SuT i 98ied, 75 new § s, 9 SR i st oSt
SeTiRi &1 urarerehic § wiar #4121 2000 &, offés Sen! ey arfa fre<) sraenfe & wmm g,
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Stafes wea geer 4 ) Sonf wdle 1 | @ S g, S o sk e 81 seft ove 9 warll, sy
anfey srromfera ot arfey frest &

3TeT: MG AREH | A #e oft & A=7 fdeT & e 5 weontaat o oY st et
ST § AT ST, s SwT AT sk Ararie faerd 81 ad) eraarg |

MS. MABEL REBELLO (Jharkhand) : Sir, | support this Bill. | want to draw the attention of the
hon. Minister to the fact that when Madhya Pradesh and Bihar were bifurcated the tribals who had
already the status of tribals. who were working in Bihar or Madhya Pradesh, they are not getting the
advantage of tribal status. In united Madhya Pradesh and united Bihar, they were enjoying the tribal
status. They should be given the tribal status now. They are in the Government. Similarly, those tribal
from Chhattisgarh, Orissa, Jharkhand, who had gone, say, 200 or 300 years ago, to Assam, have
also lost the tribal status. They are working in tea gardens. They should be given tribal status.
Similarly, tribal people working in the Central Government services in Delhi, Bombay and other parts
of the country, (Time-bell) their works have to be recognised by the Government of India and by the

Scheduled Tribes Gommission.

MR. DEPUTY CHAIRMAN: Mow, Dr. Vijaylaxmi Sadho; you have only one minute. Just
support the Bill and sit down.

©1. forsraaedt ae (nea uden) « g=Iars, W1, $9 facl &1 Wil e gu A ag eel
argdn & fob fafiy=r wrsai ¥ srqfas snfa vd srgyfea saonf 3§ enfive e & fero ot aera smy
&, g wde # W=y Al w0 oft @ ag fdee € 76 97 u-giy & SR 1R 3@ socio-economic
position S} AT 3R €T & MR U= ST 1 STHfaa Sy 16 srefaa st & snfe fea
SMTI A, SR T TE R ST, 91 SWE I SR {3 S St snfées w9 § w9gd SR
T Ifereh @0 § XToa T & AT | 3 W ST &, Seel ¢l Sl Bragr el 59 Tl actual
beneficiaries &, TSI s3I o1 o @1 snavaddr &, Il ¥ 7 el & il anfde wu & Horgd
Siferr €, @ gt wraT ot gwfer, s wde o 9w frdga a8 & f& socio-economic TU-g1Y &
SR IR S1eh | TorIT ST anfa vl 6o S aeL.. | 7937 gt Fde g & fo ... (). .

sft sumwmafy : <Rav, sma fird v € fdes s (@ eRm)...

Bl farsraretssft wmat « wiw, A gy fdee wg € & fearel community s A srgyfad
SITRY ¥ aireft &, <ifd e veer 7 S A F ol T el 8% b Bl aore o g s onfir F TE
Tl €177 o A community S .. (STIETH). .
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=ft ITHUTAT | R ST FAT BT L (). .

ST faorgasst = : 9=, 1w UL aET community T, 91T HEH SATGT TRIE community €,
Tfes F AR A AT STgpR foradd €, ST 4 et Sy 7 o £ ... (Faur)...

ft Sumumafe : sro 9= S et ke wo | 99 i)

ST faoraasi am : W=, 7% Frde 98 € 1% orR 98t & e sy, A st s ok &
HIEERGEIES I

DR. M.S. GILL (Punjab) ¢ Sir, | support this Bill and the House, | think supports
it...(Interruptions ...

ft BE=RET qIfT ;- WY ...(ATE). .

ft ool fao1y - o . (SHae). .

oft sfiiarer g (e<flvmg) - 9 ...(HaET)...

it IuauTaf : sruent sareT W & €1 (FEHH)... Don't comment.... (interruptions ). .

T A1 W 9%, T4 18 A 999 © ST L (). .

ft IumuMi ;- g <9, e 59 9=E 9 comment AT BIRTTI .. (SIFETF). .. MTh! T

WITET 4T & 181 Don't make unnecessary comments.

DR. M.S. GILL : Sir, | have only one request to make to the hon. Minister. The tribal people of
India are the most deprived and the most voiceless | have a personal interest and | know from reading
and travelling. | would request him that while inclusion of these tribes and this amendment is
accepted, he should kindly look, in great detail, at all the provinces of India and bring up some more

tribes which are not yet in the list as they should be.

oft SETRTEOT Ui : SusraTaRy weiey, A w Sft Se1 & 9t Seneia el A= &) gd
wer A= A sed fagrd aronddl Sft & wrl wie i s darew @) vwara g ol wE S
sifesm & wrer Y Areg® Ed €1 ST Te U IS €, 9l 21 | 9w Hie €1 5T | 5 A
w7 Hie ST S & o R ) weea. # snud Ay | AR w3 off 9 fraea
HRAT ATE g, 1 SRS & TS &1 ol faaTs g1 ¢ Sk 71e fars RSty &3 Fawra 7 €1 e
31 2008 3 of1 warf) SNt o) g g2 of), a8 39l s &1 bt g 2N 2 v Wil & SN bl srgyfaa
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ST % ST @=A & ae fars gan om AR FaeT g8 € 5 9= ey ey = e &
HEATEA b s b W &1 & 31 s |

it dt i fie gg=R (IovenT) - R, H TSR & AR W a1 ST A G .. ().
=ft sfiiTer =T - WR, WY ..(SqEET). .

oft ITPTIR ;oMY SRR 96 @R WS B 0§l L.(FAGHF)... FUNT AT d8 15U

- (FFET)... | have not called your name. It will not go ... (nferruptions )...

SHRI TARUN VIJAY (Uttarakhand) : Sir ...(Inferruptions)... They should be reviewed and

those should be given the name ... (Interruptions ). ..
MR. DEPUTY CHAIRMAN: | have not called your name.

sft i oft. firg @e=R - i, Yo State Assembly = oI ST W1 tribal (6T JTeEry a7
¥ Wl T TRITT unanimously ITH Hds TG TIE HT & ..(SHG8)..., e o1 o 5o
TE 3G TerT fbar o siiT S fbe & &rm AR 1w o (9T, 39 0% anft % @ig ot
e for T €. (T, .. S WeH § & T Frol g1 A ?

=ft sfRTiaTe @ - 9%, W), (@A),

MB. DEPUTY CHAIRMAN: There is a procedure. Why are vou breaking
that?...(Interruptions ). .. | don't understand this... (interruptions )....

=it sfiTioTe & - AEiEd, 9 IS S & g BNIIG 1 Wi, W, Hawl T W
Nt ST & forT v Seek @ o, it A3t 9ga g0 € {6 wErera W 9w S” agd
STTHTTSIT® AT ¥ ST &1 S 69 A & {0 950 Werfy @ swxd o1 § areia 9= <ft &
e & g 5 39 W IfaR $3¢ ST6 a8 g9t o S T w|

ot W uew (ufeedt gmer) : W, e 9w TRl § J37 gan srtsde e €, safan §
oo el i g @ &3 o Rifaww 7 wa arel Brwra s visyges ggen o o & fory
BIw) 19 o o <) 81 sud v previous uisel) et wReR A theg NG & U Uk W
*ft o1 € e Rrfaw & oft st v s g €)1 anft e gt @t R |1 el aft
&, a1 =W e & w0, T SN frne et o off Sisees gree 7 A v 1 e A
Redwe €1
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MR. DEPUTY CHAIRMAN : Now, the hon. Minister.

SHRI V. KISHORE CHANDRA DEO : Thank you, Mr. Deputy Chairman, Sir. | would first like to
thank all the hon. Members of this House who have participated in this discussion. | would also like
to thank you for permitting a discussion on this issue in which several Members from all sides of the
House were interested. | would first like to clarify certain basic facts but before | do that, let me
assure all the hon. Members, my friend, Shri Ahluwalia ji and several others, that elections in Manipur
and Arunachal Pradesh had nothing to do with this Bill, which has been introduced. It is a matter of
coincidence that it so happened. In fact, | hecame aware of this fact after | heard my hon. friends.
So, it has nothing to do with the elections. Sir, matters concerning the most deprived people, the
most backward people, especially, the tribal people, shall have nothing to do with politics, as far as |

am concerned, | can assure the House in this regard.

Sir, | would like to apprise the hon. Members of certain facts with respect to scheduling of
Scheduled Tribes and regarding these orders. Sir, basically, the criteria for determining the tribal
characteristic of a community are: (a) the indications of primitive trade, (b) distinctive culture, (c)
geographical isolation, {d) shyness of contact with the community at large, and, {e) backwardness.
Basically, these are the five parameters based on which, decisions are taken regarding the

consideration as to whether a tribe should be included in the Scheduled tribes list or not.

As one of my hon. Colleague from Uttar Pradesh rightly mentioned, it is the State
Governments who are aware of these facts, and, it is the State Govermnments who have all the
statistics and details with respect to communities living in their regions or areas. In fact, | would like
the hon. House to appreciate the fact that | cannot swo-motu decide to include a particular
community or exclude a particular community. There is a procedure which has to be followed. The

procedure is that first the recommendations come from the State Governments. ... (nferruptions ).

SHRI K. B. SHANAPPA: The recommendations have come to you but they are still pending for

the last several years...(interruptions ).
SHRI V. KISHORE CHANDRA DEO = Gan | complete ? ... (interruptions )

MR. DEPUTY CHAIRMAN: Let him finish...(inferruptions).. Please. .(Interruptions )... 34
dfo T ...(HAHT).... S 3 @ faam i € oiR 39 9 9a1 32 €, 317 YRl (€9 ). ..
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SHRI BALAVANT ALIAS BAL APTE (Maharashtra) : Sir, many problems are there because
the English spellings do not tally with the original names. So, the spellings should be corrected and

then the grievances wil not be there.

q1. vy, ot fie add -+

oft Srewmfa - afEw, a7 9t T b (FauE).... R wee, fede U9 T e oo
o (FFT).... 3} ST dler T (aar).....

sft o g et -+

i ITwTaly - F ® oA E7...(FAEE).... T A AT L (EEH)... ST AT
(T, REE & o T2 900 ..(FFHM).... T, 317 TT1 .(FGHF).... 3T FR-37)
o (FAHT).... 31 Fede  ard T Bl .. (FaeM)..... sy df, witsl...(eraen). ...

sftgamumly - sro 5 fede W ard TE @1 ey dfev, < s

SHRI V. KISHORE CHANDRA DEO: Mr. Deputy Chairman, Sir, | have noted every point that
has been mentioned by Members and | shall be replying to these points during the course of my
reply. | would appeal to all hon. colleagues to kindly bear with me for a few minutes. | shall certainly

cover all the points that have been raised by them.

Sir, initially, it has to come from the State Government along with facts, figures, statistics and
these conditions. Once it comes from the State Government to our Ministry over here, we have to
refer it to the Registrar General of India. The Registrar General of India, based on statistics and
certain information that they have, has to approve it and send it back to us. After that, it is sent to the
Scheduled Tribes Commission for its approval. Then, it comes to me, after which | have to introduce
a Bill in Parliament and make necessary changes. This procedure applies even for change in
spellings. In fact, the present Bill that is before us has got such very minor changes that are to be
made. As | have mentioned during introduction stage, when | spoke at the very outset, that instead
of “Galong”, they are going to make it “Galo”. Because of difference in pronunciations in different
regions, certain discrepancies are there. But even for that, Sir, a procedure has to be followed. And
once the Registrar General sends it back, there have been many cases where | have also referred it

back to the State Government to reply back to those queries. Once the State Government satisfies

*Not recorded.
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the Registrar General by replying to those gueries which are forwarded to my Ministry, we send it to
the Scheduled Tribes Gommission and after that, Sir, | can take a decision on this particular aspect.

So, this is the procedure that is followed.

Sir, many Members have suggested that why it should not be taken on a national basis. This is
a State specific subject and different States have to send these replies to these queries,
recommendations and details over here tor our consideration. If | wait for the entire country, for all
States, to send it and want to do it at one time, | would like to very humbly submit that nothing may
ever happen at all because in that case we will have so many communities, so many States, so many
lists that are coming and if | have to wait until the entire list is completed, it will be an endless
process. So, | would like to impress upon the hon. Members that it will not be practical or will not be
in the interest of the tribal community to take a kind of a position or stand where the entire

..(Interruptions )...

sft fi. ff. firg ge+R : v wWe vdael F o unanimously S%ETT 9T Y & AW fdar &
.. (HAET)...

sfiguauraf : § wiRflor gar 38 &1 ... (). R wiee, o dfev) .. @@=em)...

SHRI K.B. SHANAPPA: Sir, as you know, all the State Governments .. (Interruptions ). State
Governments have already followed the procedure which he is narrating. ...(/m‘erruprfons)... We are
requesting the Minister to take into consideration. ..(mrermpz‘fons)...State Governments have already

followed the same procedure.

ft Iuafa - ano @feTl L (IEI)...  Let him complete. After that, if vou want some

clarification, we will see. ..(Interruptions ).. Let the Minister complete his reply. .. (Interruptions ).

SHRI K.B. SHANAPPA : What you are saying, on the basis of that, they have already come to

the Government. ...(Interruptions ). It is possible for him ...(interruptions ).

MR. DEPUTY CHAIRMAN : Let the Minister complete his reply. ...(/m‘ermpz‘fons)... He has not

taken his seat yet. ..(Interruptions ).. Let him complete his reply. .. (Interruptions )..
SHRI K.B. SHANAPPA: Sir, heis saying that ..(Interruptions ).

MR. DEPUTY CHAIRMAN: Shanappay, let him complete his reply. ...(/m‘ermpz‘fons)...
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12.00 NOON

SHRI V. KISHORE CHAMDRA BAQO : Mr. Deputy Chairman, Sir, there have been several
recommendations which have come after Besolutions have been passed by the State Assemblies. As
I mentioned earlier, | would like to repeat it again, a mere Resolution of the State Assembly does not
give me the right to introduce a Bill and include that community. It has to go to the Registrar General.
This is the procedure. If Parliament decides, you can change the procedure. But, until the procedure
exists, | have to follow it. So, | have got several recommendations which have come from the State
Assemblies. They are pending with me. | have sent many to the Registrar General. Some have come

back. Many have been sent back for queries.

My hon. colleague Pyarimohan hMohapatra spoke about Odisha. Sir, Odisha, actually have
sen! a list of 147 communities to be included. As far as ten communities are concerned, we have
sent it back to the Government of Odisha after getting certain gueries from the Registrar General.
Once the Government of Odisha clarifies those, we will again submit it to them. Once the process is

complete, | will be able to do it.

The hon. Member from Karnataka mentioned several communities. The hon. Member, Mr.
Shanappa, from Karnataka mentioned three or four communities. 1 shall certainly look into their
status. But | would like to take this House into confidence and inform you that one community which
is actually “meda’ and not ‘medar’ has already been cleared by the Cabinet. In fact, | will be
introducing it in the other House in the extended session of Parliament if time permits.

w(interruptions ).
SHRI K.B. SHAMNAPPA: | have already thanked the Government for that.
MR. DEPUTY CHAIRMAN : In one case they have already considered it. ...(mz‘ermpz‘f'ons)...

SHRI V. KISHORE CHANDRA DEO: | am just informing the hon. Member that this has already
been decided. Mow it is only a question of procedure. Parliament has to meet in the next session.
Before that it has to go for Presidential assent. There are so many other procedure to be to be
followed. | will be introducing it, if | am allowed to do so, during the extended session of Parliament,
and if not during this session, in the next session, it will be passed. | have no problem in including
communities for which procedure has been followed. From Assam also a list has come. Even for

Rajasthan, if there is any speciﬁc..(/m‘erruprfons).. The hon. Member has said that the State
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Government has passed HResolutions and sent that to us. Yes, | have many of them.

w(interruptions ).
SHRI KUMAR DEEPK {Assam) : Sir, the Assembly has passed a Resolution. (Tnterruptions)

SHRI V. KISHORE CHANDRA DEO: Sir, | would again like to repeat that mere passing of a
Resolution by an Assembly is not enough for me to include that in the list of Scheduled Tribes, it will

have to go through a procedure. It will have to go to the Registrar General of India.
SHRI KUMAR DEEPK DAS: Sir, it has been pending for so many vears.

SHRI V. KISHORE CHANDRA DEO: Mr. Deputy Chairman, Sir, | would like to inform this
House that this small change, which | am bringing today and for which | am seeking the indulgence of
the House, is also coming after ten years. The last such change was made only in the year 2002. |
propose to take up every case. | will remind the State Governments, | will write to them, and |

propose to study that myself and write to the Registrar General ...(mrerruprf‘ons)

SHRI BIRENDRA PRASAD BAISHYA : Sir, what about “Koch-Rajbonshi community of

Assam? Earlier it was declared ... (Interruptions )..

MR. DEPUTY CHAIRMAN : | have not permitted you. ...(mrerruprf‘ons)... Nothing will go on

record. .. (Interruptions ). Nothing will go on record.

SHRI V. KISHORE CHANDRA DEQO: Sir, it was declared. But then | have to check the facts as
to why it was again removed from the declaration. It's in the OBG list now. And because it is in the
OBC list now, the question arises as to why it should be included in the Scheduled Tribes List.

w(interruptions)
MR. DEPUTY CHAIRMAN: Hon. Minister, have you completed? ... (Interruptions ).

SHRI BHUBANESWAR KALITA (Assam) : It did not come in the form of a Bil.
«(interruptions ). Although the Ordinance was passed, it lapsed...(interruptions )

SHRI V. KISHORE CHANDRA DEO : Mr, Deputy Chairman, Sir, as | mentioned earlier, | have
taken note of all this. He mentioned Rajbonshi, I'will certainly find out its status and write to the hon.

Members.
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MR. DEPUTY CHAIRMAN: 1 think that will be better. So many Members have raised this issue.

You can clarify this through your letter to individual Member.

SHRI V. KISHORE CHANDRA DEOQ: Sir, | will certainly do that. | would also invite further
querigs or further requests from hon. Members and | would immediately look into this. But | will go
through this process. | would just like to make one more point. Many hon. Members have said that
this should be done on a national basis because certain communities are recognised as Scheduled
Tribes in one State and Scheduled Castes in another State or OBC in another State. This is
absolutely correct. | have also been wondering how to go about this particular problem. But this is a
thing which concems States. The State Governments have classified them as either Scheduled
Castes or Scheduled Tribes. It is not | who have done that. But | agree that this is a discrepancy.
Probably it would be better if we can get rid of this, if possible. As far as this is concemed, | shall
myself consult the State Governments and may beif it is \ necessary | will have a national conference
involving the people who are concerned with tins particular matter and then ultimately Parliament will
have to decide. | would be too glad to see that this kind of discrepancy does not exist within one
country. Sometimes yvou may find this kind of thing in existence in a neighbouring village. | can only
inform the august House that | am also concerned about this. Certainly, | shall look into this matter
myself. hMr. Deputy Chairman, Sir, with these words, | would again like to thank all hon. Members
who have participated in this discussion, specially thank you for allowing me to respond to the

discussion, (Inferruptions ) With this, | commend that this Bill be passed.
ot o, UH. Srgarfern | Y . (HaEH)...
sft FumTafa : sreearfern <fl, smu sardl weg wifu

oft . T, SrEean e | 9%, §9 30! 96E &Y To ol g9 At off § Rych sae s A €
o = St = (). .

sft Sumwmafe - Feifthdroivr 8190 €1 There is absolutely no end to this.

Sﬁl;’?{ UH. SI'E-‘FfITﬁvl'EIT .98 &4 assure & fhaT 1 once and for all, comprehensive Bll
&g AT Y, grsde A X dgr [d) &1 2l &1 ol &, s} o1 A i A forar i var?
. (... T GEIST B BTl HI7? ... (HIHH)...

sft Iugumfy : S5 ®er g b We i B A & and he can't do it.

=ft g, U, Srgearferdn : 3§ T <I5H T as Ul (STaET)...
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=ft Sumufy : ST gitery .. (). .
=ft ¢, UH. Srgcarferdn : 3T T <15 W 9IS Tl .. ().

MR. DEPUTY CHAIBMAN : Hon. Minister has explained the procedure and he also said that it

the Parliament wants to change the procedure, we will change it.

oft tH. W IE@Efe . BRCIYIA A procedure € ..(FGE)... There is a

procedure....(interruptions )... We are not changing the procedure....(Interruptions ...

bl tg. 11 fiE aud : S 7y WWeR @ Redseg & 9 # e ) g i
o (FTTHT)... WG IR 69 ORBR Bt RBGASTH & G- 7 U qR= T a1 ST .., (@aerT)....

SHRI 8.5, AHLUWALIA: You can constitute Mandal Gommission. {interruptions )You can

constitute another commission for tribals and finish it, compile it and analyse it. ...(fnrerrupz‘fons)...

SHRI V. KISHORE CHANDRA DEO: Mr. Deputy Chairman, Sir, these are suggestions made
by hon. Members. | agree with the suggestions made by the hon. Members. | feel that it is necessary
that this exercise should be gone through, but, | cannot give a ime-frame because it's not in my
hands. | will have to consult the State Governments. | will have to take a decision on this. So, ivs not
possible to bring in a comprehensive Bill at this stage because then, that Bill will never come.

(Interruptions ) We will have to follow the procedure. .. (Interruptions ).

SHRI S.5. AHLUWALIA: | am only saying that you constitute a commission to identify them
and finish it off. ...(nterruptions )...

SHRI Y. KISHORE CHANDRA DEO: | have already told you that. ...(/nrerruprfons)

MR. DEPUTY CHAIRMAN: He has said that ...(/nrerruptfons) .. Mr. Ahluwalia, the hon.

hMember is welcoming your suggestion.
SHRI V. KISHORE CHANDRA DEO : Sir, | have already said that in my reply.

SHRI PYARIMOHAN MOHAPATRA: Sir, he talked about criteria. But, the criteria don’t contain

the most important criterion, that is, the physical features or the anthropological criterion.
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SHRI'V. KISHORE CHANDRA DEO: Itis there,

SHRI PYARIMOHAN MOHAPATRA: You did not mention that, ..(Interruptions ) If it is there, |
am happy...(fnterruptions ).

MR. DEPUTY CHAIRMAN: Okay. Now, the question is:

That the Bill further to amend the Constitution (Scheduled Tribes) Order, 1950 to modify the
list of Scheduled Tribes in the States of Manipur and Arunachal Pradesh, as passed by Lok Sabha,

be taken into consideration.
The motion was adopted.
MR. DEPUTY CHAIRMAN : Now, we shall take up Clause-hy-Clause consideration of the Bill.
Clause 2 was added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the SBiil.
SHRI V. KISHORE CHANDRA DEO: Sir. | move:
That the Bill be passed.
The question was put and the motion was adopted.
MR, DEPUTY CHAIRMAN: Nowy, we will take up the Appropriation Railways (N0.3) Bill.

THE MINISTER OF RAILWAYS (SHRI DINESH TRIVEDI )z Sir, | have two Bills. May | have your

permission to move hoth the Bills simultaneousty ?
MR. DEPUTY CHAIRMAN :Yes, that is agreed. You can move both the Bills.
The Apporpriation Railways (No.3) Bill
and
The Railway Property (Unlawful Possession) Amendment Bill, 2008
THE MINISTER OF RAILWAYS (SHRI DINESH TRIVEDI): Sir, | move:

That the Bill to authorise payment and appropriation of certain further sums from and out of the
Consolidated Fund of India for the services of the financial year 2011-12 for the purposes of Railways,

as passed by Lok Sabha, be taken into consideration.
Sir, | also move :

That the Bill to amend the Railway Property (Unlawful Possession) Act, 1966, be taken into

consideration.
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